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"IN THe Co Ni%-' AMINISTRAATIVE TR IBUNAL

ERING IPAL BENCH
NEW DELAI

CP=55/95 in _ o L -
d_l04/90 | Date of decision 2C=7-=-199%

Hon'ble shri N.V. Krishnan, Vice Chairman (A)
Hon'ble omc.Laksnml anamlqathcn Member (J)

Shri Ighar Ahmed

Qr.No. 16 Type-1I,

Police station, Civil Lines,

Delhi-54 '
: . Applicant

" (By Advocate shri A.Kalia )

Vs.

L. The Commissioner of Police
shri M.B.Kaushal,
Police He dqqur,lte IS,
M50 Bullding, _
I.P.Estate,New Dalhi-2
2. The DJeputy Commissioner of Eollca
Shri B.D. Berde, '
IITIrd Bn.DAP, Pltam Pu
Delhi-41

(By sdvocate shri Raj singh ) . Respondents

ORDER (O&ﬁL)

(Hon'ble Shri N.V.Krishnan, Vice Chairman- (A) )

Reply has besn filed by the res.ondents.
- U\_. &,L VAL e

‘Learned counsel for the respondents states thut/c’nr

of ¥ 1680/~ hzas been paid to the petitioner on 17.7.95.

In the cwrcumstances lesrned counsel for the oet1t1oner
N

states thdtISubmlsalon méy be recorded and in that
event the Contempt Petition msy be closed and the
notice issued be discharged., We, therefore, take on
record the above submissions and discharge the notice

issueC in the Contempt Peiition. Contempt Petition

is 3lspoSeJ of cCCOlJlﬂQlY. Lﬁzbﬂﬂ,,/’*’" :

(omt.Lakshnl :wamlnathon) 1&}V.K£%gg£1n )
Member (J) - Vice Cheairman Kh)




